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Shri Rajiv Ranjan, Authorized Representative for the Respondent 
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   Date of Hearing:  06.01.2025 

            Date of Decision:  06.01.2025      

 

Per: S.K. MOHANTY 
   

Heard both sides. 

 

2. The applicant has filed this miscellaneous application, seeking 

release of Wrist Watch of ‘Rolex’ Brand, which was seized as a 

passenger baggage, while arriving of the appellant at C.S.M.I. 

Airport, Mumbai. Insofar as filing of appeal before the Appellate 

Tribunal is concerned, the first proviso appended to Section 129A of 

the Customs Act, 1962 mandates that in respect of the order passed 
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by the Commissioner (Appeals), under Section 129A ibid, for import 

or export of goods as baggage, the Appellate Tribunal shall have no 

jurisdiction to decide any appeal in respect of such order passed by 

the learned Commissioner (Appeals). Since, the present appeal 

relates to seizure of Rolex Watch brought into the country as 

‘baggage’, in terms of Section 129A ibid, no appeal shall lie before 

the Appellate Tribunal and the Appellate Tribunal shall have no 

jurisdiction to decide any appeal in respect of the order passed by 

the learned Commissioner (Appeals). 

 

3. Therefore, the miscellaneous application filed by the applicant 

is dismissed and the appeal is also accordingly dismissed.  

 

 

(Dictated and pronounced in open court)  

 

 

 

          (S.K. Mohanty) 
              Member (Judicial) 

 
 
 
 
 

(M.M. Parthiban) 

Member (Technical) 
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